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[Mr. Speaker] 
.according to the Constitution. Those 
steps have been taken in pursuance 
of the provisions of the Constitution. 
·There is nothing that requires here 
in the Bill to modify or alter any of 
the articles. 

So far as the objection of Mr. 
Kamath is concerned, I do not agree 
with him. I do not see any force 
there. The only thing that is requir-
·ed is that every Ordinance has to be 
replaced by a Bill passed by Parlia-
ment within six weeks after the 
assembling of Parliament and after 
this is passed, the provisions of both 
shall have come into the Bill and 
therefore each of them shall have 
been replaced by a Bill. Therefore, 
there would be no force in saying 
tha t the provision would be offended 
against and there would be any 
departure from them. Each of these 
Ordinances that were promulgated by 
the President, after the passing of 
this Bill, if the House adopts that Bill, 
each one of them shall have been 
replaced by a Bill passed by Parlia-
ment. There would pe no difficulty. 
Automatically, because the Bill is 
replacing those Ordinances, the 
repealing of these is provided in the 
Bill. There would be no difficulty so 
far as the termination which Mr. 
Kamath has referred to. I do not 
1hink there is any force. 

The question is: 

"That leave be granted to intro-
duce a Bill to provide for special 
measures to ensure the public 
safety and interest, the defence of 
India and civil defence and for 
the trial of certain offences and 
for matters connected therewith." 

The motion was adopted. 

Shri Lal Bahadur Shastri: I intro-
...iuce the Bill. 

12.27 hnI. 

STATEMENT REGARDING ORDI-
NANCES 

The Minister of Home Mairs (Shri 
Lal Bahadur Shastri): I beg to lay 
on the Table a copy of the Explana-
tory statement giving reasons for 
immediate legislation by the Defence 
of India Ordinance, 1962 (No 4 of 
1962) and the Defence of' India 
(Amendment) Ordinance, 1962 (No. 6 
of 1962) as required under Rule 
71 (1) of the Rules of Procedure and 
Conduct of Business in Lok Sabha. 
[Placed in Library. See No. LT--530-
62]. 

Mr. Speaker: Bills to be introduced. 

Shri Oaji: (Indore): Sir, before 
you pass, may I just through you 
request the Home Minister, before we 
begin discussion of the Bill a conso-
lidated statement of the ~ r pass-
ed by the President may be circulat-
ed to us so that we know where we 
stand? 

Shri U. M. Trivedi: (Mandsaur): I 
support this request. 

Shri Hari Vishnu Kamath (Hosh-
angabad): May I invite your atten-
tion to article 359 clause 3. Various 
reports have appeared in the press. 
We do not know that is what and 
where we stand. 

Mr. Speaker: Those Orders that 
have been passed by the President 
after the Emergency may· kindly be 
consolidated and circulated to the 
Members. 

Shri Lal Bahadur Shastri: All right. 

Shri Hari Vishnu Kamath: The 
Government will have to be more care-
ful in these matters. Will you kindly 
read article 359. It was ~  for a 
long time in the Constitutent Assem-
bly and you might recall that it was 
with great enort and preseverance 
that we managed to wrest from the 
powers that be .... 
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Mr. Speaker: Every order has to 
be laid .... 

Shri Hari Vishnu Kamath: .... as 
floon as may be. They have not yet 
done. I do not know why they have 
not yet done so. 

Mr. Speaker: ,It will be laid as 
eoon as may be. 

Shri Barf Vishnu Kamath: May I 
request you to direct the Government 
to be a little more careful in regard 
io these constitutional matters? Why 
should they be remiss and indifferent. 

Mr. Speaker: I have directed the 
Home Minister. 

Shrl Bari Vishnu Kamath: Now. 

Mr. Speaker: As soon as the hon. 
Member has brought it to my notice, 
J have taken action. 

Shri Bari Vishnu Kamath: We 
thank you for that and we are grate-
ful Can the hon. Minister explain 
why they did not do it earlier? More 
than 8 days have elapsed, No order 
Ibas been placed on the Table of the 
House, It is remiss on the Govern-
ment's part. ... 

Mr. Speaker: Order, order, now. 
These observations are not necessary. 

Shri Barf Vishnu Kamath: Will you 
kindly ask the hon. Minister why 
it was not done earlier? Let him 
exp'a'in if he can. Otherwise, if he 
t!!ays that he cannot explain, I have 
nothing to say. The House will agree 
that the Constitution has to be reB-
pected, 

Mr. Speaker: Order, order. He 
ntight kindly resume his seat. The 
provision is that as soon as may be 
possible these orders passed may be 
placed on the Table of the House. be--
fore both Houses of Parliament. Now, 
the hon, Member objects and takes 
exception that that has not been done. 

Shri Lal Bahadur Shastri: I have 
a«reed. As you have rightly sald, we 
flhaIl place them on the Table of the 
House, I only wish that my hon. 

friend had mentioned it to me ~ r  
It was not absolutely necessary ~ r 

him to have raised it here wasting ~ 
time of the HoUBe. 

Shri Hari Vishnu Kamath: Why 
should I mention it to him? 

Mr. Speaker: The hon. Member 
has mentioned that those orders ought 
to be placed on the Table of the 
House. I have said the very same 
words that the hon. Members have 
said. Without any Member initiatini 
the request or asking for it, I have 
myself said that Government shoul' 
place these orders on the Table or botil 
Houses of Parliament as SOO:1 as may 
be possible. 

DELIMITATION COMMISSION B"'LL 

The Deputy Minister in the Ministry 
of Law (Shri Bibudhend:a Mishra): 
On behalf of Shri A. K, Sen, I beg to 
move for leave to introduce a Bill til 
provide for the readjustment of the 
allocation of seats in the House o[ the 
People to the States, the total num-
ber of seats in the Legislative Assem-
bly of each State, the division of eaeb 
State ioto territorial constituencies for 
elections to the House of People anel 
Legislative Assemblies of the States 
and for matters connected therewith. 

Mr. Speaker: The question is: 

That leave be granted to intro-
duce a Bill to provide for the read-
justment of the allocation of sent, 
in the House of the People to the 
States, the total number of seats 
in the Legislative ASgembly of 
each State, the division of each 
State into territorial conlrtituen-
des for elections to the House of 
People and Legislative Assemblies 
of the States and for matters con-
nected thereWith. h. 

The motion 10(1$ adopted, 
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